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IN THE CENTPAL ADMINIZSTRATIVE TRIBULIAL,

Chandra Bhan . : Applicant

Vs.

1. The Union of India through the Secretavy, Ministry of
Industrisza & Company Affaivs, Depbit. of Industvial Davelopment,
\ .

Salt Eec tlun, dyvog Bhawan, Wew Delhi-110 001,

2. The Secvetary, Staff Selecticon Commizzion, Block l1o.12,

2. The Secret:ry,‘ Ministvy of ‘Home Arffairs, Depit. oL
Perzonnzl & Adminizivztive Fzforma, lorth Elock, Hew Delhi.

4. Thz Salt Commizzioner, 2-A, Lawan Bhawan, Lawan Marg,
Jhalana Doongari, Jaipur.

5. Shri B.V. PRac, Accounts oOfficer, Salt Commizsioner's
Office, 2-A Lawan Bﬁawan, Lawan Mavg, Jhalans Doongavi, Jaipur.
6. Smt. Asha Chakbara, Superintendznit, Salt Commizzicner's

Office, 27, Lawan Phawvan, Lawan Mavrg, Jhalans Doongari, Jaipur.
«..Respondents.

Mr.M.M Bharvathan, couns=l for spplicant.

Mr.S.S.Hasan - Counsel for vespondesnis llos.l to <.

Mr.P.M.Mathur - Counzzl for respondsnt Mol5

Mr.Prahlad Singh - Counsel for vespondent Ho.o

Hon'hle Mr.0.P.Sharma, Adminiztratbive Member
Hon'hlz My .Patan Pralash, Judicial Member.

PEF HON'BLE MP.OQ.P.SHAPM2R, ADMINIETRATIVE MEMEEFE.

In thiz application undzr S=2c.1% of ithe Adminiztrative
Tribunale Act, 1985, EZhri  Chandzr  Ehan haz claimsd  the
following reliefs:

(i) iszue appropriate ordeve and divections to guash the

impugned ovder dated 7.2.1992 (Annxz.Al) declaring it illegal,
invalid, injustified and viclative of rulss for appointment.

(ii) issuz appropriacs orders and diveccionz bto vespondent
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No.l, 3 and 4 to implement the lztter uﬂEcJ 21.5.19
respondent No.2.

. (iii) izsue appropriace orderz and directions to quash the
corder Jdated 6.1.19282 Anpx.A9 dzclaring it ilizgal, invalid,
without jurisdiction and viclative of rules for appointments.

(iv) issue appropriate ordsrs and directioné to rezspondent
larize the zervices of'respondenﬁ No.5 & &

with =ffzct from 21.5.87 ac AppYo v=J by responde lNo.2 on the

(v) issus= appropriats. orders and divections to respondent

Nos.l, 3 and 4 tao give appropriace
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also be awardsd to the: applicant and further promctions may
also ke awardsd to the applicant.

(vi) i=zesue= appropriate orderz and divectieons that may be
dAzemzd zrpediznt  onder the Lacte and circumstances of this
cage, in favour of the applicant.

(vii) Ceost of the application may kindly be granted to the
applicant.

2. The applicant haz retived from SELVluc on 31.1.1994 from

the office of vespondent Ho.l. He hes also implzadezd Zhri B.V.

o~ . . . 0 \\
the Staff Szlection Commizzion, Shri B.V.Rao and Smet.Azha

uch
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ippointed as

ay

Chablbarz, were veoruited as Aszsistants and

vide ordir dated 1.4.1950 (Arnz.A2)  without following the
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in view of the divections of vespondsnt No.ol, their zerviees

Lo
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were treatsd az regularised w:e.f the initial appointment of
their appointment as Assiztant namsly 1.4.1920. Theveby, the
applicant who waz an official promoted from UDC =z Azzistant
Wez.f. 19.10.82 was mades Jjunior to Shri V.B.Fac and Emt Aczha

Chabbara, vezpondsnta lioa.n & . What the applicant kasically

considzra Lvun for promotion o the highsr post, =tc
4, Barliezr the applicant had filzd an 0.2 NMo.142/36 which was

dizposed of by the Tribunal by order dated 2.12.92 (Annz.All).

The applicant had zought permiticon to withdraw the 02 on the

gréund that an ordsr has bien pazsed on 21.5.37 kef the Staff

with a
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Selection Commission, The 0.2 was Jdismiszed az withdrs
likerty to £ile a fresh O.A. The order Jdatsd 21.5.37 referred
to in th: Tribunal's aforesaid ovdsr is that by which the Staff
Selection Coﬁmission had 1u1L1111v Aivected that vegularization
of Zerviecea of respondents 11os.5 & 6 should be wee.f. 21.5.97.

5. In the earlier 0.3, the applicant had prayed for ths

"(i) My appoinktminkt in the grade of U.D Clarl may bé mads
regular from the date (in 197%) a clzav vacancy zxzizted.

. (ii) The order C.J15.0-18013/1/73/Vig/123072 dsted 4/5.5.81
(Annx.110.10) waking me junior Lo Shri P.F.Dazs in th: grzde of
U.0.Cler)k may be setb asid:z/quashed.

(iii) The appoinktment of Shri E.Vinayaka Fao and othera in
the grads of AssistantsEmace vide eovder Mo.C.Ma.A-12026/1/79-
Ad-T /2202 dated 1.4.1980 (Annx.ﬁo,l4) may e erxamined with
he .Recruitment Fulezs and Gove. of India
instruction for diveck vecrultmeni a3 theivr appointment was
irrezqular and not in ofder zince they were not appointed by the

Staff Selection Commission.
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4.

1/36026 dated 20.11.l g4 (Annz.AlS) waz also nob in ordsr since
it was ordeved on the pasis of a cenicrity list which itself
was disputed aﬁﬂ representations were pending for considzration
and as such needs re- zxamination.

(v) My seniority in the grads= of U.D 1“1}/Abulutaht may be
Ffized az per thz 40 point roater. -

7.0 Clerk/Azzistant may he
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6. . The present 0.2 has Fozen f£iled by the applicant on
10.8.%4. The rvespondents have talen objection in theivr replies
o the maintainability of Fhe present OJA oOn the ground of
limitation. We have, GLherslors, heavrd the argumsnts by the

learned counsel for the sartiza on the queaticon of limitation.

(0

7. The relicfs claimszd in ihe zarlier O.A ares not the ams . as

claimed in the preasnt O0.A. FPacher the reli=sfs slaimed in the

two O.As ars quite diffsvent. relief We.l elaim=d by the

applicant in the pressnt O.A arises from uvejsction of his,

. The applicant had madiz a represzntation  on 21.12.93

against the grant af rvregularisation

smt .Asha Chabbara w.z.L. 1.4.80 a2 a congequencs ~f the Govt.

of India' order  dated f.1.82 (Arnz.A9).. Thus, the
representation itzelf was made after = lapse of ahbout 5 yeAars

from the date of Gthe ordSY in . question. The applicant,

therefore, cannot bring the matter within limitat jon in view of
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Pelief clause (i1) z2eecks divection o the

Chabbara, shovld be regularized w.e.f the date of its
ommunication, Obvicusly, thiz <laim iz alsc very latz and
beyond limitation. The applicant has alzo azparately challenged
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by reli (iii) the Sovb.of India's order dztsd 6.1.88
by which vespondent Nood waz permitted ko btreat the servicsas of
reapondzsnkta Mozt & 6 as rvegular w.e.f. the initial date of

their appointment i.z. eon 1.4.20.0 Az alveady ztated above,
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gquazhing this corder iz quite lace. Prayer clause
(iv) flows from prayer clauass (ii) & (iii) and iz therefore
hit by the bavr of limitation. Frayer clause (v) flows from the

carlier rveliefs claimed by the applicant. In pariticular the

applicant hasz sought asesignment of &eniovity on the post of

Since their s:eniovity waz sektled when they wsre treatzd as
reqular sppointezz w.e.f. 1.2.80 az & consequence of order

Annx . A9 Jdaced 6.1.28 and this =&

g

nicrity positicon was not
spzcifically challenged | in the earlizr 0.2, the applicant

of higher seniority now atfier 2uch a
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e. On & careful conaidevation of the matter =nd after hearing
the learned counéel for the parviies, w2 ave of the visw that
the present application in which the rvreliesfe claimed ars
: o
sukbatantizlly Jdiffzrent from those earvrlisr £iled by the
appiicant iz hit by thz bavr of limitation and it is therefors
not maintainakble. A long time has pass:=d zsince the seniority
position of respondesnts Mos.5 & 6 was fixed and their services
a2 Azziatants regularissd. Therefors, we are unable to considsr

jrant of any relisef to the applicant at this ztage, in view o



the bar of limitation.
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= 0,47

(Ratan Prakash

Judicial Member,
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Aismiszed.

Administrative Member.



